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Law1esln ... Ie Ked" 

0r6ge. SHRI MANIBHAI J. PATEL: 
Will the Minister of HOME AFFAIRS be 
plea.l!d to Ifate : 

(a) whether reports reprdial Ibe 

ill ella I HClioM and law1cs>n,"s in :he 
l~ Slale were leceived during lhe 

monlhs of December, 1968 and J.nuary. 
1969 formally and informally; 

(b) if so, the reasons for non·interven-
lion by the Governmenl of India and 
thus lellinll the people of that State 
lulfer ; and 

(c) whelher any reporlS frolll public 
bodies and individuals beioncing 10 Ihat 
Slale were received by Governmenl and, 
if la, the delail, thereof? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): (a) and (c) . 
Government have receIved representationl 
from some individuals and orcanisations In 
Kerala about some alleged aell of vio-
lence and lawlessness in Kerala in the 
montbs of December, 1968 and January, 
1969. 

(b) Representations containing speclBc 
al'ellallons were forwarded to tbe State 
Government for appropriale aClion uader 
the law. No furtber aclion bcyond this 
was called for. 

E:lteDsloD or ReappolDtmeDt of Cia .. I 
OIlleerlID Mlallll')' of Home Affair. 

·491. DR. SUSHILA, NAY AR: Will 
the MiDister of HOME APFAIRS be 
plased to slate: 

(a) the Dumber of cases in which ell-
IIDsion had been given to class I Officers 
of his MiDistry who were 10 be reTired 
at the age of 58 during 1968, and Iheir 
Damel; 

(b) the Dumber and names of class J 
Olllcera of his Ministry who relired at the 
ale of 58 and were rluI'PolDted durtnl 
1968; and 

(e) the reasons for tbelr extension or 
reappointmenls 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA eIM.AN SHUKLA): (a) to (c). 
A Ilalement containinc Lhe requlsile inror-
mation is laid on the Table of Ihe House. 
[p/aClltl,. Llbrar1. See No. LT.334/69.] 




